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Parliament must have the dignity of

its own

13.23 hrs.

PERSONAL EXPLANATION BY

MEMBER

ot wew fugrdt wwddy  (wrfee)
e Sft, & sy A AT ¥ o safer-
T sl I AT g 1 fawr
AT & W HT AT 9 W 4
R pr @A oz d
AT AT W gATAT IFT OF AT Y |
I FgT, ¥ ST WRT ) IGA
wE :

“You may be knowing that the
leaders of the syndicate are taking
interest ip this University. (Aligarh
Muslim  University). Shri Piloo
Mody has been bestowed the life
membership of the Aligarh Muslim

Unuversity. Mr. Atal Bihari Vajpayee
visited the University and had dis-

cussion_there.”
# m‘_’ﬁ ot a% Iq faim

foerers ¥ war Afy g Fwe wiesy &
39 favafqenea & 3T oy 57 91
TAT G ¢ | 7 IEOUT FY qF Arw-
FO @t Afed | g@ e F WA
T N AT q1F FgAT A7 Y W A2
A & F1 8w 2, ar A 9w
HEATH F FT aQFT 8 | Pl st R ag
&1 g1 T & 1 7% faegw row A 3
o @Yo o F ArgT WA W
T A K X 20 ¥ v A
g agd &

13.25 hrs.

DEMANDS FOR GRANTS, 1973-74—

i Contd,
MmisTRY OF EDUCATION AND SOCIAL
‘WELFARE AND DEPARTMENT OF CULTURE
~contd.

252
1978-74

MR. SPEAKER: The House will now
take up further discussion on the De-
mands for Grants relating to the
Ministry of Education and Secial
Welfare and the Department of Cul-
ture.

Shri Mulki Raj Saini to continue-
his speech.

R et v &0 ()
weqe wEE, § wg wr 91 v g
¥ farerr ¥ waTe & o Wi frey w0y
oY o qgu & fad g fra agedt
2 wY< IA4 ag QAT qaEAE & 1 A
F oW 1971 ¥ UST HWIQ A
30,000 A=, 240 FAAFIHIT 1000
i D fag ay e ag & 1972
1T 1973 ¥ 90,000 = 720 %H-
e WX 3,000 FfFT OwE fey a7 §1
fray v aargfF e d 11 v aw
& weut Y wrEAdy forery ¥} A Ao
o g renfy | ag Frl SwE ¥ |

13.26 hrs.

[MR. DepuTY-SPEAKER 11 the Chair].

Y TOF Y vz fam wATATITE
AR WY QA 2 & fRY 20 7QT To
a9 ¥ T@T T | gy a0% § g
¥ qwardy, S s geifrator
fireT & A TR/ WAN GEAT @A
<@ § | ware 7 g7 & 5 = aea)
# frw & w=0 ug wwa ¥ 7 it o€
aga gdtefy fover & evfady o frely
wda F7 7=, famaw Soft &7 T,
weuR A0 w1 Foar, gfom, i
w1 [T F 0w q@d F d60 7@ A
TFd § | 3 AT A AT § i gTeTC
wt g forerr T & ot aw qEwR &
far weft el wifed | wre wFE e
orafeat § | A ag s ww &
¥ Wi %Y g A ool 1 o W TS
amﬂmmmm.



253 Demands for

e § oY frey war Tt & 9w 6,
7 AFeF frma giow e
fag @R =xd ¥ sy w7 79Y §, <
Fhertdar | s eawd, moew
o Wt wer afeas epw § R o,
@ &Y %o Ux wak g @ v §, wafar
IAH WOT F7 T[T AGY AT THAT | T
FI1T ¥ fro¥ o 25 fea i gy
ECR AR Rk i
g & T arely a9 & | g wHed $y
g N ? Rw ¥ gurvaR a5t & fag
firatr & waar v aga wed & 1 fowr
F w2 WY oF WA § AT g
2 1 A gratae #Y g ) w §
nifas et @, AfF ga ¥ 1| IfeT
foar & da ¥ WY AN w9 e
gt & s el 7 ¥ = ) a9
afas wraar Iovd & Wik W & W wt
# fawy wgor A &) F A9 AW FAN
FIfFA T T TR L g7 7€ FJAIN,
ysivafaay &, Sulafar &, 3% foA-
TRT ¥, TT TT HETQ ¥ HIR 97 ¢ A€
g Wt 9F a8 fafred &t s @
TEY, Tk =y WA § | IgH A AT
WY F W LT AT ¥ ary qv gy @
aad, 4w wiFed, (eeima &@
77 A fovar 9T fafy sardy q
W T & Ay fowar Y W
FUEAT AEY ¥ | WET FAF a9 @A §
1 T wwET farear §, ¥ @A
AN, A gear ST & 1 T & @y
71 9% &M Hiar § W qg AW A7
A § WX 7g ot & ow § W aga
A TG LA dw W owT g g
T% wo3 fagray w3 oy a5y § ¥l o
T 5 weaqw ot ¥ wrw & g g
5 3 & 1 v ad wgor P 2t o EqER
Y woeay day @ € & 1 o pw A
QT THAT JAHT FOAT G AEY HY AT,
3N axire ¥, forrer I witer Reerrr g
) gt qT g oy @ ¥ wEW) WY qiw

CHAITRA 16, 1895 (84KA)
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FAMC 4T TF AR &AT quar ¥ 1w
T 7 Jvww w1 ¥ 9kw qi & fag
#iwr fy gy Wy oF wE R Rfa oy
¥ forg ¥or qear 3 1 vt @ A WY
ey, fawafearenfy  fmwr wfay &
oY Farey ? fomn ¥ da Y uafawTe
eqrfaa §ar o <@ &, WAt
& | SER soEy e o | 9y agA
Sl

freaan s fea qoy & «ar
& a0 & faq fer &1 WY waw @
g <& # faar 7 ygw &, e
T FY firar w31 9y T ¥ | 9
¥ fqq 9a% g fend Ady it §
FET q 93T ¢ A AT A oA 2
T AT AT § AT A0 § O FH
geeT 4 W Smr g, WwAT AW
qT M@ g ar T N e ggw
AT AET | WA A §F q@E@T §
X grow ¥ fAg & §F 9@ R
Tq S Y firen AT F K A9
aagd § fF g8 =57 9§ a1ty IR
¥ qUIT W OABA, FTAH TR W
ogT b o foer & da® Awar
FAW @ GHAT) TH AT F A1 A
HART @8q § I wrq Agy  fear
ST AT

famafraran SR gy d@h
T & FIL AT fAgTad § I9F ww
ZreT Ay d2T Er ag § | wde #7 q
IAN gad ¥ for ar qed Y faa &
QAT @ IAH ¥ TATH X F
HT | IART AARIGH, AT H]/T
AT AT AT TEAT WU AXAT | 98
A€ amar, Qe feafa 9q® o Gt
wC &t ary § 1 foem & @ W Ag
arerreroor da1 < fagqn v | wEARA
Nara, wowdad, faaar, e,
Seitfawm, wife To THTT BT TRTAN
o wd & fag fosdere &1 wr



255  Demands for

[yt w o]
AT T CE QAT Y 1w wgravar § e
AT 0 T TEN & rCa OF T8
B {1 T o Ty oY T
* ¥ fogawa fy aft @ g 1 gwr
e wga & swew @A & S
¥ 1 Fermeli, e, etauEl, we-
T8 ¥ ST i O 4
¥ 9% T § war § N ¥ fag
QY AT T&T AW & JEHT ATEAT qEAT
g wurw § wrar & A agi o s
T W WAWT | ¥ AT AHre
#EF ¥ WIQAT § , WO F AT
WE AT G B AIIAT wifgn
T W # GAATET Fi Widn(
d1 777 ¥ fq faardr € aw
& AT T AT A ¥ A qE
FET AT | WG 9 qF I A &
=% ¥ &, agi o¢ mia @@ Y
agr wedr Avwar F AT X
weBT AqT AR faear & & &Y
o &) g A g e § gt
R AT e § 7 99 o By oo
NAfg #F STV TwaT | TH
& & iy ¢ fed & Wik A
g freelt 1 agy & 9 W oA
g § ¥t wrar § fF o aveag gy
& arft ¥ ag ww & o §

e T ERT & ST A gl &
frer & 9% wfe wr€ @ FF wraar
ot &1 N awery I fradt &
Iy AT AU qEC WY AE € qar
£ 1 7o qg gar & e & grarw v
gavrmea fImoax ¥ &
firrs <g weT g 1 6 39 g R g
awee fie wr o gedte e ¥ ane
ot Py forgd fo wgr T § fr oy
TE A TE AL FAT FEAY § 4T WA

AFRIL 6, 1973
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¥ ogar wY frew ol §, wk
Y HY s W § Frarer frger off
§) @ W umw ww R
¥ ¥ @ ur ey ¥, 77 |7
qC &1 Y gar Y Afwy  firar ¥ o
Tzt o ofr stz o ¢ wowrT wY
A T wifgw o, @ W of
¢ Iawr T IT AT wrfeg AT )
qar #ai wff fear mav ? tewr ww
wwraTd

# aew o foor &% X § g
QAT F W I ardr ¥ s
q1 5 &Y wed fed) qewer 7 o9y
§ @ wrewd fer aow F aF S
HEAT U AT § AR AT Gy I
A AT I &) A
Herd oo 1 X aeag ¥
& T agT g AW Far {1

Y fawwar fvar & @ § fawwe
t van few & fag & g WY
qmra A1 wrgar g 5 aoee fwar w7
TR F AL o fT Fwww
St 7dy aa® F & § A avey farar
frer Tme, Feread T, Wi
TG W qawy qF  a<g e 3
W o oyaw $) g xfee ¥ fwr
FT TEAF FTAT T &8 § anfw
g9 qrzEl At § s frer W
FA N ANA 7 G AR FAw @
flrer 1 | g8 4@ & WO W @
&Y SAIETT BT A AT T §, qE
STy gY W § A oY ag @ @,
T AT

feedy & wure & W F off Qwr
v W § 1wy o § f fpdt
o sy @ A faeiard, @
FATC W oY fardard ¥fT woeTe
w ¥ fmafe & ol we ol
¢, fay oy & wowd A TR ¥



asy Demands jor  CHAITRA 18, 1885 (SAKA)

T ey g oW e, O Qw1 W
tomtfe s o wh § @
TG EER ¥ W RO
g AW a9 S gar § W o
Wt grar § e g el e WY
faedt arrd &, feft Wl ey & Wy
§ & W wowd & s oo 9 felt e
& gam @ Awer arm | § sy
f& =% & sw N ffeht Ao oy
§ o gt awmy § oo @ i
¥ & arear sfge

qaTe FEaTor & a1 ¥ o § oF
weR FEAT ATEAT § | GATH FeqIor
FT FW T TOH T qAq4T 9T @0
fs g5 @ ® Joe fadr ) e
wt fafaer aeant & & o @ &,
TEEET Y I & AT G P, AwR
# U srreqr Fo Tifge fv gaer
AW 7 g, SET GgTEnT @i
o Arew gt § 5 qreweTer ¥
difees wigre A @ AR § Ay
uy i & fag g, difew wER
a=1 %1 g fawr qrar &) fewafe
TR F @, W § wifre sk
# AFAT ), W FW F arey fafors
AeqTe Y A wwar R o g oS
9T T WIORT @RT AT | I
WV WIUR! wC WfEe W W
fawm ®r JuAr wfgr e wvar
UM arfe & o & foor amv &
IEET qE IR Q)

Sto qwo GRo welrAT :(ayrevamiar):

W A weft wgew ¥ =t ferar ar WX
fom g & frare S woee vk &
ST 9w wT AW wd yawen gk @
T e & fis feafir & gue
firr & o % ¢ fis o e o @
fowr oy we & qwe o oy S
183 L.8.—9
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¥ v & orewd wheT @ T 1 OE
a1 P w1 sl AW & o
Wk fis v fro oW s Ay a8 Wi
o2 T § | &) qvdc we sy faar mav
¥ 1136 43 %7re wyq) ¥ W FT TARY
123 14 wOe ey v fearmard | saay
¥y v & @ T ) 9 qga S
w2 & 1 g g w0 W el
# stz aré gore s e fafie § )
75000 FOFT ¥ ¥ ¥ 123 w®
& cdvw & fg war mwar § oife
1.5 TT8T gL JYaw G FT |
T TG §Y FST N A | G AT
AT qEY § | GHTETE Ao T §T
LR A s 19729
feord & gg gy 97 | I AN fomr &
fir 1975 ¥ IwT awe gw faar wF
360,000 FrfereT &= T grm o &
90,000 frfaga waw TodwT o7 @Y
FYT vl F ST T 25 qEE /W
TR 9 F | AT 25 e g
W TEY FAF 1, 5 TEE | TF GATIATE
a7 o A & 1 fedw ol ¥
feraT ST dvee ANRAT WX R
qe ars et § 1 e W e @
WY T o AT TH T TP T
a¥ gt & 1 Afew g w15
#rar & 1 ag wwEe wt aw §

fady ®7 FIRET g7 gHFUT 1
RYimA T g e e
#fide fafree & & w1 fafre @
fawrr 1 7Y § 1 Yo TEAEER ¥E A
safier &, ST Sia< aga v w@r g,
ag ax #¥fire safer &, sefeara &
wreet ¥ | war aog § fe S A
% af feur wrar 7 worc v fimy
v O & wraet farer & g vavay S
TWRTY &7 ¥ W ARy ¥ oY wely
Ty o worr ewd ¥ 1| & e Ao



259 Demands for
[ﬁo q¥o m]i

fafrer ow qodwe w7 A
g wifeq )

o ofto fo Hawe ¥ 11. 5 e
& we i g, weiq 36 F¥
WYY 5 FAF ™Y T oFe fwar
T § | A o Fostodfto ¥ FIE
¥ g9 Wt T @ | gosltedto FT
wa fore g @ g 8, g WA
arr € | gAe 88 qvde fmdt 3600
Froo § qad § AR W 12 TET
fawurdf 70 afratedts ¥ forer o € )
afew fafrdy A 1970~71 A foE
¥ g aww § B gfEfedw W
23 FOT AT W Fooil qC Fq
7 ®Q¢ w91 &% frar wmar 8 1 98
nH I g am
& wigm fir foaw foremdi orgr w3, e
T fgara ¥ &=t faar oY | g
60 TTHE T9YT FroeN &7 fagr ol A
40 938z gfvatady o< o« frar 7 |

WGt A% SN FT ATE Q, T
ey ¢ fr fafore ¥ gw @@ & aen
RN 2 | WS § WRE & oy Wy
we & foar T § 1 WX W IEmY gER
FRN & FET Y, A a5 faegw frer
i X wm g f owRE wosamr
s fear oy, wnfw ffeee § gardy
U T 0w T )

& | & qrerd ot § FeEr
¢ fir b oot ax w2 gu e W &
ge ¥ o uw A} dor g @, @
faear @ § ¥ 7 g § fr Wy
@ 1w g ¥ { dAR T
g v 7 et forg srod feafir & o
WYX T} A I Aoy e § o o
wre for o Frwomdsy & W § )

APRIL 6, 1978
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T W g e e fewvmdy
T a7 o, ov aw fem ¥ o
wify ot @ et Qi R g A @
W #Y wars sy Y g 8, wwh
ITHT FRT T AT I R A X
ax ¥ wigw ¥ witfafaw 97 W
faerdt § 1 g7 Ao F e oo
& sy Far fegr s wfie

W ¥ frevmivg o qafme
Feg § g ) forer g ward Bl 2
WX & gfad gy faeet 2, og &
T T, @ IR W FT qw et gk
fe wmw, gme s==7 w1 W) oeT WA
far | fufrer age w9 & sarT W
%W A § |

& g # fF s w1 gaa
qerar | & =g f ooz o e
s BF 3T &1 qeT g 399 A9
wq f§ 7 995 fromew Ramw s
HIAT FAEY QN FHT

wraefw oy (e faelt)
Juren wgew, # foen sarew A
AT BT FUET HAT ARG E | q@E
qra-grq & sy fr weft off o
farerr sarerr &1 g@ @@ & oo i
w2t F7T 1, B T faeeft e oo
fm o sU & faeol & gl wsamawY
Y AT A ] 1 T QOw A W T awy
A 39 faw #7 aga aedt W A &
o qrg F< faan, x@ foq & @ grew
oY aow awr w1 o wrard §

e AW ¥ wgdt ¥ aygw ofens
o &1 e i A el g
& 1 agr & vuvay svar et § e 8,
afer aiet § farar #r srwear sl
ot {1 wgd % dew aferw o o



261 Demonie for  CHAITRA 16, 1895 (SAKA)

oYC wgt o oy gt §, Wy & qofrfoeat
& oo g a7 @ wwadl S S ¥,
Yy, el § w9l Wi
Avmree aig =Y ww agfoad dan § )
Afer v ¥ w7 v el w1 feoew
a T% %X far | qEer AT 98
g fis 7l wreit FToasar o ot
fisd qgm, o afeers = § WK
ST %7 T TR |

WAL EW WTCEaS & g wfere &
wrd, Y g ey § 5 weor W) gEm
TR TR EHRYER
firer #Y firsr Y v oY | ag s
T § i ave ¥ poor gifoer § T AR
AT gETT TOF AR @ ) TR
gerar 9w Fow & e & fag anfon
T, &7 T ¥ FEAERHT WIT GEYET &
I gErar W aga wree fagr o afw
75 AT B & e & e Y fire qafy
FT 2, A TOEY & a9y ot gy fadaw
gad, 9 fF ol & = Ty § )

WTIT §B AV 1 oarw ¢ i faw
TR & ot & Y fewmmr 1 § ) faeelt
& yedrg e gX Feeh—gfonom ardc
T HTY gEE & OF e ¥ & gohenr &
frafas & w1 75T & ¥ oF T=H AN
Fat qTOmAT WX HTETO @ STe 2T |
TE JATE HT ATHT 9T | JAN YR q@war
5 a7 wrfonou@e ¥ wrdtdtww ¥

frok it & feeeft & o wrawr
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TgT T Fg FAA § | wroor F
qey arel wefeat garQr dfear sk
T &, o a e aod gy 2T AR
wif § 1 el ag v § 5 s
rawed § g fefaftert §t f5 ag
e et SEFT ¥ R A FE AL
a7 Fg g% | qR gAie R fe A
R T ATH A A |

ar fgem ¥ wE ST, s
e ¥ wrevor s | faeely ¥ e
o saw § | A0 st W
gt i Y e 7 s ot A
§ fef s At o F F0w )
et wEEq Ag oF woer @ ¥
IR HF AT | s ag el ¥ qg A
& W T w7 W s w51,
A 3% Tl g

0w g § 5 owgd & W
WA ISR SR TR A A ¥,
I gw & a0 ¥ wy oy § W
WTH ITT A ¥ gER AT | Awww
& &Y Y srveT e Rt o g



283 Demands for

[ofr Aeix fove]

e Agrat ¥ oax Wy wg ot @
T §f g fgre ¥ Wi} shaT &
=) & frg 7l § 1 W79 wtTaT ST,
eyt g i frag
vt qavf a3 | o sy ¥ ot e e
Y A W7 FIT A A AR AW ¥
TET T AT G |

% AT ¥ qg He wgiea § o
g f foely & g & T ARy
Al A, A Aifew § ag wmar § e
Tt A arew feedr & qard wwt &
e oy a= W W1 Wigo Fo Hyray
¥ gifas g & fag wedwew @ O §
aY =gt & AT T g ke X Tw
e Wl & [T T | WK A A
&% § @) a8 fewdm W19 7 W 1 W
wgd ¥ s ¥ avw gerf ow § @
g & waT s Wi ¥ ariw versg
S T A wEy § o Wi} Agray § Wt
Frt g el § mprew anfs 2@ W
F§ aifew AT Ag A 9 Frfemr
ar frer &%

et & Wz 110 wiw § fow &
oI TR &Y Y & ) wwt O A
A & Y 1w § 1 Bk QT 99w
froafl w R ag de vl R @
ay devw @ € 1 fen dere A
T ¥ wre gopew A S F sl
g 9T ¥ FoF A i ¥ fored A
wfgaray w1 wsfeat o faod wark
w7 Fr famrd ¥ | Y T & e
TRT ATAT M7 | UW WY 9 e A
s @ ¥ § ol agp ¥
wem fr feol quiIR IERRE ¥
ARy T ¥ A 7% e W i I At
A siwt & gt Swer wl wfer & oy

APRIL 6, 1878
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LR SR ER - EF R
O WY gt o A e
% g & fy vavew @ ¥ W
Tl v § )

s wgrdraw Ty weed: (wreeia)
Iqree wgiea, ag faar i e
AT &7 AT AT @ § g
st At & & gy fady o At WA
aTgan Afew qR ¥ § i ag faea
AT faarr feaar faega § ot oaal
At fradt w9 § | ag Ao ¥ a@n-
TAF § | W W WEA OF qEl
#T Foardy F107 & | g w7 fier
a7 AT &, IUH FATT S ATHT T TF
Fa 9 fadi w e § 1 afy guTy Awe
BT TE N qY WA F7 qoS AE
faer wwar | afy oA w=eT A

. EYT &Y FHTSr ot ST Ay Y /AT |

gty wad fadr arore #Y o g saran
T =nfgy o )

A A AN g E W@ 25
gt & foar F1 Fr fww gwT,
FTeY fowreg @S T, e Ay A
wr 7§ | ¥ § s ¥ geAT §
i FaT FVT TEY ¥R T FT AT AATLT
¥ fr qw ¥ fagreg frad § o s
waray Ay €1 wgX w1 A
o & Fi g7 STpT A S W W @y
§ or wAe W gHd wEwd
sTEAE deqradt ¥ wa1 A § ®y wWY
o IR FiT warg ¢ Wl R
w fr R sty feak o &,
W awafaw frarag fonk § ?

Fwd &% #Y W ag & r fot
¥ ga ¥ sy sy wafy #r e
wrfad) s gy o § Iad W
wrds war € 25 of ¥ awieey
w0 Xk g 0% AT X A e



263 Déntonts for ‘CHATTRA 18, 1608 (S4KA)

§ fir g wad wga B @A § 1 gew
wreor g & fis warer € oA firer &
e § W forar e weaTer & A
i X ¥ e g e § 1 awen
faretr, gE wwT A AW, A
araTiay wrer v Atqr @i
arg faear ) afs qars wemy &
gT ¥ a g @ A i wd
T G AR T ¥ AT aF @A
Ry WY arey ¥ A 9w A;
AN |

fore & fordy gy § e

AT T & T A g

fex w1 el @ dId ARW
AR

AT qA FET AR P AR
uTfrar e i ®@re | HrsT
#1 ar fomr sam wd wfefede,
feeaivar s fefirmt &1 wqar & ¢
IaHY Qv Faar wfed, g 19 Y
e A frr ey war @ ey
&7 s feare et feFrgard aord
IUAETI AR TG | FEI AR
W = Ad AT | W 38 w®
wredy sl &1 oY feafa ¥ gw
w18 fir g A AT Ag g & AT
Do FrF A XATINE TR
T /A w9 gEE W gaw T
t 5 e § ot fi ¥ ol @
£ ? war WA faweEnn # O
faan § v firey Frer Bw Y qe § 7
wigamsi st frgamsiy Fy ao save fea
g ? ga¥ fadr s DT wred T
¥ HATEd A qE T W T
ot war § ogr sl frer @AY
Tnfgd ?

Ry firder § 6 2w & s flrer
¥ aTq w1 X0 A gwew o Wy g

Grants, 1873-7¢ 266

G frat 7 § &t T W ey A
& §%ar |

@ aw ag § e Ao A =
at 1 weeht § e o g 3w A A
aré @ 91z I, 99 g WRET TIe-
TRETT AT AT T F), T g oF
@ F W FL | AfeT @y N
ag ST } fv o StET # o ay
won § wiferamie & WS wfe et
N AT R aTNEE e
FFT BT W0 THo THo #Y arey Fvly
TR PO AL E | q
® & g arwfae g, 7€ gfe g
g wfed

@ QoA g aeT
RO B awwy & foadr wear W<
T faeray, gw @ faear) g
S i ¥ Y @ ¥ www o
g1 I o Y & ol Y et
Y o 3w F AT A HT o
7 fasrat ), o & ok 1T 7 figerat
9 W ¥ weENS A 59

@"TT?

T W FEAT TG ) WA A
A T 2d @ ¢ e & g <o A
¥ W om Wd N e i o
2 QAT ERrE AR | T
wTer T 7w OF oW
fr s S @, firfr A
w w9 T frear | wlad wy
afz aw @ T fear &Y ag
B 7@ wwdr §
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T ETT Zra 3 I fady,
AT ET H 9T @
A W [AWT AT Ny,
T ¥ % At @ 1

ft arEe foad, (e
WgT) AT SreAw WEEw, & favar
qAqT GATH FEATH F WATAT ¥ 7O
FT gAET FIET E | EaqwaAr ¥ 25
Tt & arx g ¥ frar & AT Q%
=TT w1 AT g &Y derar g v freneray
F1 agd wesT fae< gwr &1 W
svfe fre g 1§ wrere Ay farear
w1 =g favafaaray £t foey &, wr
gt wwer frare gam &) afsw
forerr 1 @ frer &1 Bow g &
forerr &% smaeqr @Y =gy sow
FAT &7% TqeT _T ALY I AFTE |
gw fire Farferd 3w wedt &, e
AT a T ey € O % W
F oer wE w ¥ & gHwr qf-
e AT & FF O a7 Y =HAr 6
FrET & 9 FEd frway § F AR
aaTw ¥ gAY § AR AT 7 e av
Tvg @ ¥ wifaw ¥ AR g,
FE4 e adY Frearefi oy Ferwrfrerrera
¥ qgay & 3 wyarAdTaT fean &
&1 T 9T AT A /G % A Fae-
fagrea IUEAT F T AT T @I
Ul

14 00 hrs.

ATy T S §F o7 &S 8 vEr §——
e fEAam T | I F
a7z Wt A ¥ 5 favafarne
¥ ot o 9T @ § WAL IT F FwA
9T &7 FUFTEAT whrer g § o I

APRIL 6, 1973
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SHRI PAOKAI HAOKIP (Outer
Manipur): I rise to support the De-
mands for Grants of the Ministry of
Education, One has much to say on
it, but one has very limited time. The
problems of students, teachers and the
problem of the primary and secondary
schools have always been there with
us. But now within the limited fime
at my dispbsdl I would like to state
a few points.

ar

According to the Directives of the
Constitution, free and compulsory unf-
versal education was to be provided
by 1960 but now although 13 years
have passed, this requirement has not
been fulfilled so far. I am very sorry
to stat ethis. The hon, Minister Prof.
Nurul Hagan said lagt year that this
will be fulfilled. He said that free
and compulsory universal education
for the age group of 6 to 11 will be
provided by 197576 and that of age
group 11-14 will be provided by 1880-
81. But I doubt whether, at the pace
at which we are proceeding in the
matter. we will be able to achieve that
target at all

There is one other aspect to which
1 would like to draw the attertion of
the hon. Minister. We talk so much
about the mid-day meals scheme
obtaining in the schools. What about
the poor people living in the country-
side? The children of those parents
living in the remote areas and the

APRIL, 8, ib78

Grants, 1973-74 ¥
countryside are not aware of these
facilities and these provisions. 'Ts
should be looked into, I would like
to know as to what the Government
is doing in the matter, In regard to
the fulfilment of educationa) requine-
ments, the Government has been fafl-
ing. I am sorry to state this,. What
is the reason? As many hon. Mem-
bers have pointed out, this ghould
have been dealt with as a national
subject and this should have been
decided at the national level But
this subject ig divided into two parts,
one looked after by the Centre and
another by the Siates. Cannot the
Centre come into the picture fully?
At the same time, the State them-
gelves cannot adequately tackle this
problem. What has happened during
the last 25 years is this. The alloca-
tions made for Education were very
very mesagre and this is one of the
causes why there has been no im-
provement in the educational field.
Here. I would like to mention one
thing. Thig subject should be taken
away from the Concurrent List and
this subject should be handled by the
Unijon for a certain time, and when the
Central Government thinks that it is
time, then it can be re-included in the
Concurrent List. If this is done that

MR. DEPUTY-SPEAKER: This is
not in the Concurrent List.

SHRI PAOKAI HAOKIP: Certain-
ly. Something is in the Concurrent
List.

This country is one of the largest
democracies in the world. Unless
education is improved, how do you
expect the Government to function
smoothly? We have taken various
socialistic measures. Our people are
{lliterate mostly. They are not pro-
vided good leadership. Unless we
fmprove the gtandardy of literdcy of
the people, we will not have good
leadership at various levels. I swould
like to say heré fhat I ami hapoy that
the report for 1072-73 has contained
so many changes, and at the same
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time, there are many things on which
ive report is silent,

I this regard, I am happy to pote
that the Government will be bringing
forward soon a Bill to estdblish a
Central University with Headquarters
at Shillong. This will help in the
improvement of standards of educa-
tion.

1 would also like to make one re-
quest to the hon. Minister, Speaking
from my point of view, being a Mem-
ber from the State of Manipur, 1
would like to say that the establigh-
ment of a University there has been
a long-felt need. Now, Manipur has
become a State. It needs so many
thirigy for its developmerit, like roads,
railways etc. The establishment of a
University is also very essential, I
hope the hon. Minister will keep this
in mind. I now sit down.

SHRI A. K. M. ISHAQUE (Basir-
hat): S8ir, I rise to support the De-
mands for Grants of the Ministry of
Education.

1 avail this opportunity to put some
questions to our hon, Minister. What
is our educational policy? Have we
framed any educational policy till
now? If we have got an educationai
policy, what are its aims and cbjec-
tives? Is it merely to produce some
job-seekers or to prepare the students
io enter the life of reality with con-
fidence? I the purpose is to prepare
the students to enter life with confl-
dence, then, how far we have succeed-
ed in that approach?

Sir, as things stand today, we find
that lakhs of boys are passing the
matriculation examination, school-
final examination etc. They are given
some lessbns—some book lessons.
Some of therh who are rich cah enter
the colleges. Thote who cannot
afford to enter into colleges, find them-
selves totally helpléss before the
society, A wvast multittde of people,
joining the unemployed community
every year, is creating a volcanic
situation i the country. Our educa-
tional gystern hag helpbd that eituation
to grow. The puplls are not taught
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s0 that they could be useful citizens
of India. In the early fifties we heard
about what is called basic training
centres, We now find that nothihg
has been done in this regard. I do
not know what has happened to our
education. Why has this bagic train-
ing scheme beeh sghelved all over our
country? I want to know from the
hon, Minister as to what is the aim of
our education policy? Is it to develop
the mental faculty of the students so
as to allow themselves to think for
themselves or is it for merely produc-
ing the imitating people who are be-
lievers in lottery?

Sir, we have got to-day a peculiar
system of examination in our country.
That system of examination is not
capable in determining the merit or
calibre of a student. Chance element
is preponderating in that system A
student of an ordinary calibre fares
better or passes in the examination it
he prepares the questions per chance
on the previous night which are set
in the examination. A very intelli-
gent student, on the other hand, who
did not, per chance, prepare himself
on the question set for examination
on the previous night fares badly.
That means, they are dependent on
mainly on the chances. That is no
criterion for determining the merit or
calibre of a student. This gystem of
education was introduced by our im-
perialist rulers; they just wanted to
produce some job-seekers to serve
them. They do not want that they
should go in for original thinking.

Are we satisfied if we produce only
job-seekers?

I want to know from the hon. Minis-
ter as to what we have done to de
away with the imperialistic gystem of
education? Has this Government
been able to produce disciplined citi-
zens in this country? As you see to-
day, in this couniry, discipline ig per-
haps the last word in every academic
institution. Why During the last twen-
ty-five years, why we could not intro-
duce discipline among the students in
the schools and colleges? Discipline is
necessary, It we could do thaf, that
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would have been the best strength of
our country. I would request the
Ministry to make a heart-searching in
regard to thig and to find out as to
how we could produce disciplined
boys in the schools and colleges.

MR. DEPUTY-SPEAKER: Not only
the Minister, but all of us have got to

do that.

SHRI A. K. M. ISHAQUE: Sir, we
are seeing that the Government has
been pursuing a policy of gradual en-
croachment in the day-to-day adminis-
tration of academic institutions, I
would request the Government to give
up this gradual encroachment in the
day-to-day affairs of the administra-
tion. Does this country belong to 800
and odd Members of Parliament or
members of the administration of this
country or the country belongs to
55 crores of people. You must trust
the teaching community. Why should
you not allow them to function in
their own way? If you allow them to
function in their own way, in my
view, that would contribute to the
growth of this country very much. I
plead with the Government that they
should allow themm to function in-
dependently. That is the only policy
that we can follow. "My last question
to the hon, Minister is: How far has
our policy been successful in the
matter of availability of the thinkers
in the country?

Sir, wyou know that Vidyasagar
came from a very low family; Nazurul
Islam came from a very poor family.
Is our policy framed this way, as to
find out the genius of India and utilise
it for Indian purposes, to make India
stronger? As you know, thousands
and thousands of brilllant boys, only
because they were born in poor fami-
lies, could not come up, and they
could not contribute to the growth or
development of India. I would like to
know from the hon, Minister what the
Government’s policy is to help this
genius to be utilised for Indian pur-

poses.
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Lastly, I would like to ask the
hon, Minister whether he knowy that
Raja Ram Mohan Roy was a great
reformist. He will.perhaps agree with
me when I say thtat Raja Ram Mohan
Roy is the father of Indian remals-
sance. Has anything been done to
Commemorate his memory in this
country? The hon. Minister knows
the feeling of Bengalis. The Govern-
ment of West Bengal wants to com-
memorate his memory by having a
memorial for ‘Raja Ram Mohan Roy.
Ram Mohan Roy’s house ig there, and
it can be turned into a national
memorial to Raja Ram Mohan Roy,
and the State Government has been
requesting the Centre, persistently
requesting the Central Government, to
acquire that building to commemorate
the memory of Raja Ram Mohan Roy.
Even the hon. Minister, when he was
in Calcutta, spoke about turning this
into a national memorial. I want to
know from the hon. Minister how it is
that we are not having anything in
this country to commemorate the
memory of a great reformist and the
father of Indian renaissance,

With these words, I
Demands for Grants.
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THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Sir, first
of all 1 should like to express my
very deep sense of gratitude to the
hon. members for the deep interest
they have shown in the development
of education, social welfare and cul-
ture. The number of hon. members
who have participated in the debate
1s unusually large, so that the time
allocated for discussion had to be in-
creased by you with the approval of
the IHouse. The level of the debate,
as you yourself have seen, has been
extremely high and at the level mainly
of policies, The suggestions which
have been given by the members will
be of immense value to us in the
finalisation of the fifth vlan. I am
particularly grateful for the kind
references that have been made to me
and my colleagues in the ministry. All
this has touched me deeply and I feel
immensely grateful. I can assure the
hon. members that we in the Ministry
of Education and Social Welfare and
in the Department of Culture will do
everything that lies in our power to
deserve the confidence which the
House has reposed 1n us.

The points that have been made
hmoadly cover three categories. The
first is the category relating to broad
pohicy questions. The geceond refers
to some major events or issues which
have to be dealt with by me in the
House. The third covers a number of
issues which are important or points
on which some clarification and in-
formation is sought, but which never-
theless are limited in their scopve. I
would have liked to refer to all the
three cafegories, but in view of the
fact that the time at my disposal is
limited, I will beg of the House to
pardon me if I deal with the first two
categories of general policy and specific
points which need to be immediately
referred to in this House. So far as
the rest are concerned, I shall be writ-
ing to individual members giving them
the information or comments of Gov-
ernment and I would crave your in-
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dulgence to be excused. It ig not as
i 1 conmsider those points to be Jess
important, but I have to look at the
clock and the time-table of the
House.

I will deal rather briefly with the
basic problems of social welfare and
culture and then take up education
on which much more has been said
in this House. First of all I would
like to make @ reference to the educa-
tion and development of scheduled
castes and scheduled tiribes. Even
though the subject of the development
of scheduled castes and scheduled
tribes, including post-matric scholar-
ships, 18 now the responsibility of the
Ministry of Home Affairs, my ministry
is deeply conscious of its responsibility
of looking after the welfare of the
weaker sections of our community,
particularly educational opportunities
for them and in particular of the
scheduled castes and scheduled tribes.
We shall be making every eflort to
see that the educationa] opportunities
available to the scheduled castes and
scheduled tribes and the other de-
prived social groups are fully taken
into account. In this connection, I
would like to make specific reference
to admissions to the Indian Institutes
of Technology. In spite of the fact
that a 20 per cent reservation already
exists, due to certain difficulties this
quota was not being fulfilled. The
Council of the IITs reviewed this ques-
tion and expressed its great anguish
at the fact that the full quota reserv-
ed for scheduled castes and scheduled
tribes was not being fully utilised.
Therefore, we are proposing to make
certain changes in the rules, so that
when the next admission takes place
in July, this quota is fulfilled. This is
juat one of the examples because some
hon, Members have referred to IITSs.

My task in this respect has been
considerably lightened by the interven-
tion of my colleague, Professor D. P,
Yadav. I will, therefore., not like to
repeat the points to which he has
already made a reference.
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A great deal of attention was paid
to the fact that we have not yet issued
a Children’s Policy Resolution and
appointed the National Children’s
Board. This is perfectly true. It is a
charge to which I plead guilty, My
only justification is that if this resolu-
tion is to be acled upon, it would
require consultation and being feqd into
the [Flan. Therefore, until suitable
provisions are made in the Plan it
would perhaps be rather unrealistic for
the government to issue this resolu-
tion. But, at the same time, none of
the major programmes for the welfare
of the children have been held back.
They are still going on and they are
being increased in a massive way,

1 would particularly refer to the
nutrition programme for children and
to the pre-school education of children
between the ages of three and six.
One of my friends referred to the fact
that the children of the rich can go to
kindergarten, But the programme of
educating children trom three to six
and providing them with pre-school
education is to be confined to the
sveaker seclions of our population,
particularly in the villages. We hope
that the primary school will be the
nucleus where this will be done. The
nutrition programme has already been
zeferred io by my colleague. An integ~
rated programme is being worked out
and, to some extent, the implementa-
tion of this has already started.

In regard to the question of culture,
I can assure the hon. House that we
are deeply conscious of our responsi-
bility of preserving our ancient monu-
ments and the ancient heritage of this
country. I can assure the House that
this work will not suffer for want of
funds. In the Fifth Plan we propose
to include a seheme under which both
the Centre and the States will under-
take thoroughly massive programmes
for the conservation of monuments in
their respective jurisdiction. It is also
proposed to develop monuments with
landscape gardening of appropriate
type. Naturally, emphasis will also be
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laid on chemical preservation of the
monuments and of the paintings and
murals in these monuments.

We are also launching now a scheme
which the Survey had wanted for g
long time but which, for some reason
or other, could not be implemented.
and that is the village to village arch-
aeological survey. We are now
attempting a new project, and that is
involving the students in this work.
We feel that MA students in history
and archaeology can be given suit-
able training and can be involved in
this work. If we are able to mobilise
this student power, it should not be
impossible for us to complete the vil-
lage to village survey within the Fifth

Plan period.

The hon. House will recall having
passed the Antiquities and Art
Treasures Bill of 1972, which has be-
come an Act. We are taking urgent
measures in order to frame the rules
to set up the proper staff for regis-
tration of antiquities, and more than
that, to train the CBI and the Cus-
toms officers, so that they are able to
prevent smuggling or unauthorised
trade in antiquities. The State Gov-
ernments have been giving us full co-
operation in setting up the implemen~
tation machinery.

Naturally, the efforts in the field of
archaeology have to be strengthened
by major repositories of cultural
heritage such as museums, libraries
and archival holdings and centres. We
want to strengthen the Central
museums. We also want to give assist-
ance to well established libraries,
particularly of manuscripts, In this
connection, I would, specially, like to
make a reference to the offer which
the Central Government have made to
the Government of Tamil Nadu in
order to assist the Government of
Tamil Nadu in looking after that most
magnificent collection of manuscripts
at Tanjore. I hope, it would be
possible for the Government of Tamil
Nadu to take advantage of the offer
of the Central Govervment.
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We are egually conscious of the fact
that museums, howsoever important
they may be in the national sector and
in fhe State Capitals, nevertheless
have a role, as have the libraries, the
role, to play in developing the con-
sciousness of the masses of our peo~
ple. We are, therefore, making plans
to take the museums of culture as well
as of science and libraries as far as
the Block headquarters during this
Plan. Now, I cannot make a definite
commitment io the hon. House be-
cause the plan has not yet been
finalised. But this is the proposal on
which we are working and depending
on the resources that are available to
us, we will attempt to do our best.

I would like to make a very brief
reference to the akademies. I would
not like the charge:. made against the
akademies 10 go  uncontradicted.
Akademies have done, within the
limited resources available to them,
exiremely valuable work. But I do
share the feeling expressed in this
House that they must improve their
working in order to cope with their
responsibilities which are now being
felt more and more by the nation. It
1< also necessary that State akademies
thould be established where they do
not exist and be strengthened where
they do exist. We are hoping that in
the Fifth Plan_the situation will be
rectified and that the chief recom-
mnendations of the Khosla Committee
to strengthen the State akademies
would be accepted and funds would be
made available,

Sir, the development of Indian cul-
ture is a matter of the highest impor-
lzfnce for us. Our culture has its own
distinctive features. It has grown
?ut of many streams which have given
lt_ its unity in diversity, which has
given to the world that pattern of
Clﬂ.tural synthesis which is almeost
unique, which has a tradition of toler-
ance and large-heartedness, which is
S0 characteristic of the Indian people,
Which at times gives the impressime
'Ot syncretism and eclecticism, Lt
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which, nevertheless, has a higher dia-
lectical logic to weld it into a basic
unily while retaimng its diversity
which we all wish to preserve because
it lends so much colour to jt. This has
to be preserved, this has to be de-
veloped. We cannot afford an atti-
tude towards culture which is only
past oriented. We must see that our
culture rooted in the past blossoms out
{0 solve the needs of the masses of our
people for the future. We cannot
afford the luxury of having two cul-
tures—one a science culture and the
other a culture of non-science. The two
have to be welded in acoordance with
the particular genius of the Indian
people with the new technique which
has been evolved by the Indian people
to absorb new ideas and to keep the
windows open as Gandhijl said, but
not to be swept away by the winds
which come fhrough these windows.
Therefore, a cultural policy has to be
evolved, It cannot be dictated 1o by
a group of us. It has to be evolved
by a general consensus and 1 hope that
the contributions made in this hon.
House will lead to the emergence of
such a cultural policy.

A reference was made to the inter-
national cultural agreements. It is
true that we have 26 formal cultural
agreements but the executive cultural
exchange programmes are not confined
only to these 26 countries. Duging the
last year we have made special efforts
to arrive at execulive programmes
with countries in Asia. We have
evolved such programmes with Bangla
Desh, Mongolia, Afghanistan and the
Arab Republic of Egypt. We hope we
will be able to extend this programme.

I now come to a point which has
been repeatedly raised, that is to say,
the reduction in the Budget. What
the hon. Members have said has really
raised my morale. I was a little up-
set that what we wanted and what
we considered to be the minimum was
not being given to us. But one has
to bear in mind certain constraints
which the Planning Ministry and the
Ficance Ministry have to bear. It is
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not that they were happy at cutting
down the allocations for education or
that they are not conscious of the im-
portance of education....

SHRI P. G MAVALANKAR
(Ahmedabad): But, why do you think
of education all the time wherever
there is a cut?

PROP. 8. NURUL HASAN: Many
sectors have been cut but this point
has been....

SHRI SAMAR GUHA (Contai):
This is not the first time. For the
last 25 years, education has been the
victim whenever there is a cut.

PROF. S. NURUL HASAN: But the
hon. Member will bear with me, 1I
have started with a ‘but’ and I think
the ‘buf’ might answer some of the
questions. While the formal alloca-
tion has been cut, there have been as-
surances given to us that by way of
advance action for the Fifth Plan,
additional allocations would be made
available. Then we hope to get a
fairly large grant for the paywuent of
primary teachers from the provision
of Rs. 100 crores made in this year's
Budget for creating five lakhs of jobs
for the educated unemployed. More-
over. if we are short of funds and if
we find that any on-going programme
is likely to suffer, then I will come
before the House for a supplementary
grant and I am sure the House will
give my request as sympathetic con-
sideration as it has given' at the
moment ard sympathise with me in
the cut ....

SHRI SAMAR GUHA: We will hap-
vily do that.

PROF. S. NURUL HASAN: I believe
that this financial stringency will be
temporary and be limited to the cur-
vent year only.

I think it would not be out of place
for me to mention here that compara-~
tively larger funds have been allocat-
ed for education in the proposed Fifth
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Five-Year Plan. In the First Plan,
Edycalion received Rs. 153 crores or
7 per cent of the total outlay. In the
Second Plan it received Rs. 273 crores
or 5.8 per cent of the total outlay. In
the Third Plan this allocation rose to
Rs. 584 crores or 6.9 per cent. In the’
Fourth Plan the allocation was Rs. 824
crores or only 5.2 per cent of the total.
Now, in the Fifth Plan, the total al-
location proposed for Education is
Rs. 2200 crores or 6.4 per cent. The
proposed allocation in the Fifth Plan
exceeds the total allocation in the
first four Plans put together. This
shows that the Government is deeply
conscious of the role of education.

st g g oid  (FHEmER)
gz W WET q7 | AvaaR, faar
Afa & qftads $77 &7  FREIAT
&, w7 iy § T @ed A AT

a...

MR. DEPUTY-SPEAKER: There is
no point of order. Kindly sit down.
Nothing will go on record.

stew gy o * ot

PROF. S. NURUL HASAN: I would
like to refer to one specific point
because I think, I should make a
public statement 1n Parliament as early
as possible. This is with regard to
the selection nrades of trained gradu-
ate teachers in Delhi. I deeply regret
to inform the House that there has
been an unfortunate error in the list
of trained graduate teachers in Delh!
who were promoted to the Selection
Grade. It is an unfortunate fact that
some of the teachers whose names were
there in the list have either rpsigned
or died or had gone abroad, etc. The
error has to be regretted and the Delhl
Administration have called for the
explanation of the persons responsible

e R —— A

**Not recorded.
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for it. Such names have since been
deleted Irom the list and the resul
tant vacancies have been offered to
eligible teachers next on the list.

Sir, several hon. Members have
referred to the position of teachers in-
cluding the need to improve their
social and economic status and to
give them security of tenure whether
they are working in private “institu
tions or elsewhere. Being a teacher
myself, I would naturally accept all
these points. But more than that, the
House has accepied the National Policy
on Education, which has emphasised
the crucial role of the teacher. It is the
Sovereign Parliament as such, which
has accepted {his policy.

Sir, my acceptance of this policy is
not as important as the entire Ilouse
—which has onlv a few teachers
amongst its Members—accepting thus
policy. I hope that as a resull of the
recommendations of the Pay Commis-
sion, to which a reference was made
a little while ago. 1n the House, there
would be a further improvement in the
conditions of service of the {eachers
in the Union Territories and in the
Central Schools. I also hope that the
broad principles which are laid down
by us, would be aceptable to the State
Government also. In facl, the Chair-
man of the Finance Commission, has
already announced that these needs of
the State Governments will be given
due consideration by the Commission
while finalising its proposals.

So far as University and College
teachers are concerned, as I already
stated before in the House. the Com-
mittee appoinied bv the UGC on the
governance of Universities and Col-
leges which had to finalise its report
on the service conditions of Univar-
sity and College teachers, has now
been able to complete its work. I ex-
pect to receive this report with the
comments of the UGC fairly soon.

The question of the remuneration of
the teachers is a very complex pro-
blem, The first effort is to give the
183 L.8.—10
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community of teachers its appropriate
status. The second iz to move in the
direction of a general austerity in the
remuneration of all public servants,
in order that economy rnay have an
adequate chance to grow. I hope it
will be possible to find a proper equi-
librium between these two very im-
portant aspects of policy.

Sir, my hon. friend, Shri Dhanda-
pani, referred to the significant
achievements of the Government of
Tamil Nadu, 1n the field of education.
I have no hesitation in staling that }
agree with him and I consider the
educational policies of the Govern.
ment of Tamil Nadu to be forward-
looking policies, and I have receiied
every cooperation from the Minister
of Education of the Governmen: of
Tamil Nadu. But, Sir, the point {hat
he raised about Tamil Nadu not get-
ting enough teachers is contradicted by
his own assertion, which I think 1s
correct, that it is a very advanced
State. If regional imbalances are to
be removed, then, we have not to pro-
vide an equal distribution of resources
but an equtable distribution of re-
sources. Those who have been lagging
behind, who have not been able to
attain the level of development and
whose resources are not adequate,
must be given comparatively higher
priority, compared to those who have
already made adequate progdress,

Sir, reference was made 1o the right
of the linguistic minorities and of the
development of Urdu. The Constjtu-
tion is very clear. Every chilg has
the right to receive his primary edus
cation through his mother tongue. This
is a constitutional guarantee and the
Government of India stands fully hy
this Constitutional provision and has
been impressing upon the State Gov-
ernments the urgent need to imple-
ment this Constitutional provision.

it frgfe faw @ (SPerd) -
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It is also our policy that facilities
tor teaching of Urdu would be pro-
vided at the secondary level in schools
wherever there 1s a reasonable number
of Urdu-speaking students studying in
the schools. Now, you will observe
that there is a shift of emphasis.
Formerly, in all good faith, the Cen-
tral Government and the Chief Mini-
sters had decided that wherever there
is a demand, this would be done. Now
we saw that in actual practice using
the wordq ‘demand’, a lot of hanky-
panky was done by many local offi-
cials and local institutions. There-
fore, we have now taken a view that
we can ascertain wherever there is a
reasonable numbey of Urdu-speaking
students,

1t is on this basis that the Central
Government ordered that the leaching
of Urdu should be provided in 27

Central schools and the number of
" students who ultimately took up dur-
ing the current academic session study
of Urdu was 1,876, which has shown
that the policy pursued by the Central
Government has been justified by
actual facts of the case.

The Tarragi-a-Urdu Board has been
concentrating on the production of
academic literature, scientific books,
children’s literature and reference en-
cyclopaedia. In the field of university
education, the Board have selected 542
titles for original writing or transla-
tion. It has also been engaged in pre-
paring English-Urdu and Urdu-Urdu
dictionaries and encyclopaedias, In
the field of secondary education, the
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Board have undertaken translation of
49 bpoks published by NCERT, for
middle and secondary classes, 20 of
these have already been translated
and approximately 12 of them are ex-
pected to be published by May, 1978. .

SHRI S. M. BANERJEE (Kanpur):
Has any direction been issued io State
Governments? Our complaint is that
the State Governments do not accept
them. We have passed resolutions,
People have died on hunger strike.
There is the case of Jai Bahadur Singh
one of our friends who died before the
UP Council. What are the instructions
to the States? Urdu is an Indian
language. It is not imporled from a
foreign country.

PROF. S. NURUL HASAN: 1 was
first mentioning the Central Govern-
ment and then State Governments.

SHRI S. M. BANERJEE: As for the
Central Government, it is all right.

PROF. S. NURUL HASAN: If he is
satisfied, I will not refer to the Cen-
tral Government, including the pro-
blem of training teachers which we
have attended to, including the assist-
ance to non-official organisations
dealing with Urdu.

So far as the UP Government are
concerned, the following steps have
been taken by the State Government.
I have official information {rom the
State Government of U.P. At least
one Urdu teacher is to be appointed
before the beginning of the next aca-
demic session in every primary school
in the municipal area. It is expected
that about 3,000 Urdu teachers will
be appointed shortly. Such Urdu
Maktabs as have been reorganised by
the Education Directorate, UP, but
were not included so far in the list
of institutions sanctioned grant-in-eid
to be immediately put on the grant-in-
aid list. Facts and figures are to be
collected immediately regarding such
Urdu Maktabs ete. ag have not been.
reorganised so far.
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Then the Government of UP have
established an Urdu Academy. The
main functions of the Academy are
preservation and development of the
Urdu language and its literature, pub-
lishing original works of Lterary and
academic merit in Urdu, arranging
transiation of Urdu literary and scien-
ufic works, preparation and publica-
fion of reference works in Urdu, pro-
vision of facilities including financial
assistance for advanced study to Urdu
scholars for specified periods, to give
monthly financial assistance {0 old and
neecdy authors of Urdu. These steps
have already been taken by the Gov-
crnment of Uttar Pradesh .

My hon, friend Shri Banera referred
to history writing. I am very much
woiried that there has been a gross
distortion of history and a presenta-
tion of history in a manner wh.ch, if
i1 1s not questioned and challenged,
would strike at the very root of India’s
unly, I am particularly worried as
a vrofessional student of history. he-
cause il is based on a distortion of
ficts and not on a scientific attitude
fowards history. It was, therefore,
ewwent.al that history writing on scien-
fific and objective lines should be
¢ wouraged so that our people can
re'lv understand our heritage and
the h storical processes which have led
to {he vigour and vitality of India’s
culture and development. It was for
this reason that the Indian Council of
ilistorical Research has been set up.
No person has been appointed any-
where because of the political party to
whch he belongs; the only criterion
has been whether he has the compet-
ence as a scholar and an approach of
ohjectivity in dealing with history. It
was with this purpose that the NCERT
bas brought out already three school
lext-books in history. I have had the
privilege, before I came to occupy
this office. of serving on the advisory
board of the history school text-book
project, and I hove that all the six
volumes, ‘three dealing with middle
“thools and three dealing with higher
fecondary, will soon be available to
the public. "They ure -dlready in use
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in the Kendriya Vidyalayas and some
of the State Governments have ac-
cepted them.

SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadwip): What is the
language?

PROF. S. NURUL HASAN: They
have been published in English and
Hindi, and the State Governments have
been inviird to translate them in their
own regional languages and publish
them.

Reference has also been made for
taking up education as a concurrent
subject and one of my hon. friends
thought that it should be put in the
Central list. 1 beg to submit that
Government are not in favour of get-
ting the whole discussion and debate
on education involved in constitutional
wrangles of States versus Centre or
Centre versus States. It is a common
task and there is a general under-
standing, both among the State Educa-
tion Ministers and the Union Educa-
tion Ministry, that we have to work
together for achieving our common ob-
jectives, and it is for this reason
that in the Central Board of Educa-
tion which consists of all ihe State
Education Ministers irrespective of
party lines, a common strategy could
be evolved. I hope that most of the
recommendations of the Central Ad-
visory Boord would be acceptable to
the Planning Commission in the sense
that funds could be made available,
and if funds are made available, 1
have no doubt that our policies jointly
agreed upon and voluntarily agreed
upon between the State Education
Ministers and the Union Ministry of
Education would be implemented.

Many Members have talked about
the transformation of the educational
system. Many Members were kind
enough to refer to the fact that the
Prime Minister, in several of her
speeches, and I myself whenever I
have had the occasion to do so, have
averred that we must bring about a
radical transformation of the educa«



295 Demands for

[Prof. S. Nurul Hasan]
tional system so that it can serve the
needs of our society.

Therefore, Sir, in the plans that we
have formulated jointly_in the Central
Advisory Board if the hon, Membess
would agree to examine the essential
features of it, they would find that
definite lneak with the existing sys-
tem would be taking place. But, I
would hke the hon. Members to re-
member one thing that it you add the
number of teachers, the number of
students and those who are involved
in the process of education, the total
would reach something like 10 crores,
roughly twenty per cent of the entire
population, Taking the plan and non-
plan expenditure of the States and the
Centre together, we are spending an
amount of Rs. 1100 crores a year on
education which is next only to defence
expendilure. A major transformation
of the educational system will, there-
fore, not only requre the efforis of
the Government of India but also the
efforts of the State Governments, of
the voluntary agencies, of the teachers
of the students and of their parents.
I am not saying that I am not accept-
ing the responsibility. But, I am plead-
ing for a little patience because, this
is a gigantic task and so, you have
to judge us whether the direction is
correct; you should judge us whether
we are moving with adequate speed.
But. please do not expect that a mira-
cle can be performed overnight. If we
have started moving in the right direc-
tion with appropriate speed, then, I
think, there would be a great deal of
cause for satisfaction.

While talking of the Plan, I have
already said that the allocalion in the
present plan is more than the total
allocation in the Fourth Plan. It has
also a unique feature, Firstly, it
gives an overriding priority to primary
education which gets an allocation of
about Rs. 1100 crores or 50 per cent
of the total allocation. This is a right
priority in my opinion. Primary edu-
cation is being put or being sought
to be put in the minimum needs pro-
gramme so that the amount allocated
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for it is not cut down. On voca-
tionalisation of the study, a consider-
able outlay has been proposed and the
concerned ministries are making a
coordinated effort to diversify the
Secondary Education, particularly, at
the high school level.

Then, for the first time, il lays down
a policy with regard to higher educa-
tion to regulate and to conform to in-
creasmg employment opporiunities for
the educated and learned persons. And
this. I should like to underscore, is not
in any way, to curtail the free access
to higher education which the persons
from the deprived secl.ons of the com-
munity, especially, the scheduled castes
and scheduled tribes, have at present,
In fact, it is vroposed to regulate the
overall enrolment in higher education
and at the same time, to increase the
opportunities for the higher educat:on
now available to the weaker sections
of the community.

In this conneclion, I would like to
deal with the point which my hon.
friend, Shri Ishaque has made. I am
sorry he is not here at the moment.
That was about the goal of education.
The goal of education is basically to
train the minds and the hands and to
bring about a coordination and to
develop the faculties of the intcllect
and of personality and of character in
a manner which would help mecet any
challenge with which the young man
is likely to be faced in future.

Having said that, T would submit,
people have to live and it is no use
closing our eyes to the fact that we
can keep on producing graduates,
especially with general education and
not look at the employment opportu-
nities open to them. This plan puts
emphasis on quality improvement at
all stages. In particular, special
efforts will be made to improve selec-
ted institutions at all stages.

SHRI SAMAR MUKHERJEE
(Howrah): We are told it will be
related to employment. Now there
are lakhs and lakhs of educated peo-
ple without any jobs. So, if higher
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education is related to employment.
it means you went to curtail higher
education until job opporiunities are
created., That is implied,

PROF. S. NURUL HASAN: That is
not implied. The main point I was
emphasising was that higher secondary
education will come in for massive
vocationalisation, so that many peo-
ple will be in a position to go in for
u vocation and if at a later time they
wish to revert to higher education,
they can always do so. Sir, I am sorry
1 cannot go into all those details now.
Informal education, the concept of
npen university, correspondence cour-
«e¢ gll these will have to be taken up.
Tl ¢se are some of the most important
features of the new fifth plan and the
letails have been made available to
hon members.

T would like to refer briefly to the
point raised about the existence of
public schools. The Government of
india’s policy has boen enunciated in
t' + National Policy Resolution on
ol cation, Firstly the common school
‘3stem has to be strengthened. We
cannot straightway sirengthen and
hwld up the requisite facilities inall
our primary schools. Therefore, the
proposal at the moment is to upgrade
i0 per cent of the primary and higher
«crundary schools during the current
plan period and also to establish model
< hools. The plan about model schools
has not been finalised, but I would
Lke to remove the misapprehension of
Shrimati Goswami and Shrij Chandrap.
pan that these schools will cater to the
upper classes. At the primary level
these will be in the blocks and no
fees will be charged. In fact, 25 per
cent of the seats will be reserved for
the poorest sections who will be paid
full maintenance grants, At the dis-
trict level, the fees charged would be
the same as exist at the moment in
Kendriya Vidyalayas, which are, as
everybody knows, still open to the
common people. There will be no
intention to cater to the upper classes
through these schools.

.

CHAITRA 16, 1895 (SAKA)

Grants, 1973-74 298

SHRIMATI BIBHA GHOSH GO-
SWAMI: What about hostel charges?
It will bs residential.

PROF. S. NURUL HASAN: Yes, but
the residential expenditure will be
kept to the minimum. It will be run
on the basis of “No loss; no profit”,
There is no intention of following the
public school system.

Then I would like to correct an im-
pression. Most of the so called public
schools are now switching over to the
syllabus prescribed by the Central
Board of Higher Secondary Education
and they are not going in for anything
clse,

I have to briefly emphasize the
question of work experience and
vocationalisation, to which I have al-
ready made a reference, I would also
draw the attention of the hon. House
to the rural talent search scheme un-
der which rural children, two per
b ock, will be provideg with scholar~
ships.

Then, reference has been made to
text-books. The NCERT has already
screened about 2,000 text-books and
advised the State Governments where
it thought that certain changes were
needed. Then, the NCERT is also un-
dertaking the responsibility of prepa-
ration of text books which will be
free from all these defects. We wish
to strengthen this programme, parti-
cularly in the next Plan period.

About examination reform I have
spoken several times in this hon.
House. I have gone so far as to say
that anyone may have faith in the
existing system of education, but I
have no desire to hold forth in defence
of the existing examination system.
I still stand by that view. We are
doing our very best to persuade the
State Governments. We have bent

“them the reports and we request them

to deal with those reports.

Coming to the Central Universities,
Y am as concerned ag many of my hon.
friends about the growth of communal
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aclivities in the campus of BHU and
elsewhere, I agrec with the sugges-
tion made by my hon. friend, Shri
Chandrappan, that the whole question
has 10 be examined in depth. The
Government will certainly apply its
mind in order to find out what is the
best way to meet this situation. But
I would ltke to make one point clear.
Government feels very unhappy at the
consistent campaigns to denigrade the
Vice-Chancellor of BHU. Govern-
ment has been giving, and proposes
to continue to give, all support to the
Vice-Chancellor and to the legally
constituted authorities of the Univer-
sity to take all the necessary steps to
ensure the academic functioning and
discipline in the University.

Similarly, the Government has
given, and will continue to give, full
support to the Vice-Chancellor of the
Aligarh Muslim University in what-
ever decisions he takes to maintain
discipline on the campus and ensure
norma) academic life in the University.
Thz Vice-Chancellor's statement aboug
the closure of the University has al-
ready appeated mn the press. Since
the time at my disposal is short, I do
not want to take the time of the House
by reading that statement. I am,
therefore, with your permission, plac-
ing a copy of it on the Table of the

House [Placed in Library. See No.
LT-4736/173.
SHRI S, M. BANERJEE: Is it cor-

rect that therc are some suggestions
by progressive professors and other
intellectuals that some amendments
should be moved?

PROF, S. NURUL HASAN: If the
hon. Member would bear with me for
a few minuts, I will deal with it.

The statement which has been given
to me by the Vice-Chancellor contains
full reasons why he has taken this
particular decision. Therefore, instead
of reading that statement which should
take at least five minutes, I shall place
it on the Table of the House,
It has been published in the news-
papers and hon. members might have
seen it
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I have already steted that the
Government has given and will con-
tinue to give full support to the Vice
Chancellor in whatever decision he
takes to maintain discipline and to
maintain the acadamic life ip the
University.

I now want to deal with the point
which has been raised by my hon.
friend, Shri Ebrshim Sulaiman Sait,
about the character of the University.
The Aligarh Muslim University, as
the Supreme Court has held, was
never a minority institution in terms
of artile 30, sub-clause (1) of the
Constitution, Government, therefore,
have no intention of changing the
chaiacler of the University and ac-
cepting the contention that it be
declared a minority institution in
terms of article 30(1) of the Consti~
tution. Government, as I had stated
at the time we mtroduced the Aligarh
Muslim University (Amendment) Rill,
has no intention of changing the
historical character of the University.
The historica] character of the Uni-
versity is defined in the Preamble, it
is defined 1n section 4(1) of the Act,
it is defined in scction 5(2) of the
Act, none of which has been changed.
As a 1esult of historical develop-
ments, the University Court, the
Executive Council and the Academic
Council consist of g majority of
Muslim members. Government have
no intention of altering this situation
artifically, But, Sir, the House will
recall, in regard to the constitution
of the various university bodies,
while I was dealing with the Bill in
this House, I had said:

yoo-

“The bulk of the provisions are
in the Statute and if, at any time,
the Executive Council of the Uni-
versity were to feel that in the
academic interest or in the interest
of the University, any particular
statute needs to be amended, they
have only to propose the amendment
and if the Government also agrees,
then the Statute can be amended.
Therefore, if you pass this Bill in
the present form, it does not rhean
that no chénges, éven when copsi-
dered necessary fhr the scademic
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development of the institution, can
be brought about. This flexibility
is the result of present day academic
thinking not only here but in many
other parts of the world.”

SHRI S. M. BANERJEE: In the
Jarger interest of the minorities, will
you accept the amendments given by
those Muslims, the minority commu-
nity people, who do not believe in
communal approach?

PROF. S. NURUL HASAN: If the
hon. Member would bear with me for
a few <econds....

o TEEw @t (wwEr)
vtz gfvafadr & dpasdem

sto OHo qETH ¥ : AT, AW
T @ g dfvn & g
W e § aw oW AW
AfeY | 998 T F9C W9 A1 Frfre
2 \ro wga g

st TATE wEASY : HAT ETOY
gamr fr  fgerfiee der @R
F f7% fomr ) ® w9 g2 ey §
T g, 7 AnAew w1 faafaar
G HAT, SRV ¥ SR rdFaT
T qAT qEE w2 & fa¥y fF agr
T qfeerea A Gt @, oag
TR FT AnsHE AT @ & ?
SHRI EBRAHIM SULAIMAN SAIT

(Kozhjkode): It is a minority insti-
tution.

PROF. S. NURUL HASAN: As 1
was saying, although I do not still ac-
cept the view that the University has
been deprived of its autonomy or that
its constitution is undemocratic be-
cause the Joint Committee of the two
Houses had without sy substantial
dissent accepted the provisions of the
Jawaharini Nelyu University Act
Wherein the grovisign of dhe appoint-
Bent of dee Vige-Ohancellor ‘and its
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procedure, the powers of the Vice-
Chancellor, the mwethod of appoint-
ment of the Dean, the method of ap-
pointment of the Heads of Depart-
ments, the 21 nominations to the Court
as against 20 in Aligarh, the manner
of appointment of the Executive
Council and the Academic Couneil
are more or less at par and if at all
there is any difference in Aligarh, 1t
is for a greater representation t{o the
younger teachers and to the existing
students and in many respects some
more democratic powers have heen
given. Although this is so, I, at the
same time, state that in view of the
fact that the Stafl Association of the
University has suggested certain
amendments and that the academic
community wants certain amendments,
we will deal with it with an open
mind and we would be prepared to
aceept any changes that the Academic
and BExecufive Council propose
(Interruptions) 1 am conflning myself
to the academic community., I am
not prepared to treat the Aligarh Mrs.
lim University please forgive me for
a little bit of sentimental reference;
I have spent the best years of my
life in the service of that University.
T do not want it to hecome a football
in a pnlitical playfield. I want it to
be treated as a University and the
interests of the Umiversity and the
opinions of the University will rarry
greater weight with me and with my
Government than the weight of any
group of politicians who may be
wishing to exploit the feclings of the
University.

SHRI EBRAHIM SULAIMAN
SAIT: I would like to have a clari*
fication from the Minister.

The Vice-Chancellor is reported to
have said that the academic life at
the university had come to a stand-
still anq there was no option but te
close the institution for a short time.
In the statement released by the
Union Bducation Ministry, Prof Aleem
(the Vice-Chancellor) has said I am
reading from the Indign Express of
toduy:

“Prot Aleem said & series of ingi-
dents had occurred which hmd made
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{Shri Ebrahim Sulaiman Sait]

it impossible for various teachers
responsible for looking after the
academic or corporate life to func-
tion normally.”

This was what Prof. Aleem has said.

But, on the other hand, the facts
are that there is complete normalcy,
no tension and nothing of thai sort,
but the report here in the press....

MR. DEPUTY-SPEAKER: No,
please,
SHRI EBRAHIM SULAIMAN

SAIT: But the press report is:

“It was a day of dramatic deve-
lopments on the campus of the
Aligarh Muslim University, which
was closed for an indefinite period
this morning.

Teachers and students who had
no inkling of the impending closure
till late last night, woke up this
morning only to be told that the
University had been closed.......

MR. DEPUTY-SPEAKER: Mr. Sait,
why do you assume that what others
say is a complete Le?.... (Interrup-
tions) Order, please. I will permit
two or three questions only.

SHRI EBRAHIM SULAIMAN SAIT:
The Aligarh Muslim University is
going to be closed indefinitely..... .-

MR, DEPUTY-SPEAKER: Your
question is, I think, noted by the
Minister. I will give him a chance to
reply to your qquestion...,(Interrup-
tions) One or two only.....(Interrup-
tions) I do not understand this. If
everybody gets up I will not permit
anybody.

SHRI Y, S. MAHAJAN (Buldana):
I would like to know if the Govern-
ment hag accepted my proposal to see
that 100 per cent of the children of
the school going age get enrolled in
the primary schools, by the end of
1974-78.
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MR. DEPUTY-SPEAKER: It is &
suggestion for action,

st e fawq T ag ey ¢
dger e amed § fr 9w T &
F UF dw gfvafed @ oy ?
afe gr, @Y ag ww aw gy @ 7

ot wey qfF (TfgR) o et
wgew ¥ F g fr owoee afrafed
#1 ag GO TG A A7 F AWAr
=rgar § o e gfaafrdy #Y #w
AF  FF AT FAEAT W
I WA ATET & v I A
AN & s aeg B oaarw fEg
gfrafeey & ek & sa e whesa &
T AN A Y, F agt W
qEENT W wOT AT @7

MR. DEPUTY-SPEAKER: 1 do not
understand this. We have etxended
the time. We have extended the time
of the dechate on these Demands twice.
Instead of one day, you have taken
three days. Now, we have crossed
over into the time of the Private
Members’ Business, Still, not only
you, bul there are sp many others
standing. I can allow one or two
Members only.

SHRI P. VENKATASUBBAIAH
(Nandyal): Sir, the people who have
participated need not have put ques-
tions once again. May I know from
the Minister whether in view of the
fact that the South is not well-served
by a Central University, the Govern-
meni propose to start a University at
Hyderabad sp as to help in removing
some of the difficulties which are be-
ing faced with regard to the Mulki
rules, educational facilitles and so onm,
and if o, what does the Government
propose to do in the matter?

SHRI RAJDEQ SINGH (Jaunpur):
I want to know something about the
proposal of the autonomous colleges.

PROF. 8. NURUL HASAN: I would
say that there is no proposal under
constderation #8 the Central Govern-
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ment to establish a Central University
at Hyderabad. So far as the southern
region is concerned a proposal given
by the Government of Pondicherry to
establish a Central University has
meen supported by the University
Grants Commissién and is now under
the consideration of the Government.
We have to look at the resources
position.

All the suggestiong given by hon,
Members will certainly be borne in
mind as I said initially, in preparing
the Fifth Plan.

So far as Banaras Hindu University
is concerned, I hope the hon. Member
will mark my words carefully, that
the suggestions given by my hon.
friend Mr, Chandrappan will receive
ithe most earnest consideration be-
cause 1 am equally worried about the
situation which had developed and
which is developing in the university.
Lastly, I would like to deal with the
question, raised by Mr. Sulaiman Sait
as to what were the series of inci-
dents. I would only request him to
make his owpn enquiries, They are
very well-known, The number of
incidents which have taken place
would not have given credit to any
ingtitution,. Why is ke forcing me to
make those statements here?

MR. DEPUTY-SPEAKER: I will
now put the Cut Motions that had
been moved to the Demands in res-
pect of the Ministry of Education and
Social Welfare,

All the cut motions were put and
negatived.

MR, DEPUTY-SPEAKER: Now, the
question ig

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account ghown
in the fourth column of the order
paper be granted to the President
to complete the sums necessary to
defray the charges that will come
in course of payment dquring the
yvear ending the 31st day of March,
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1974, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 25, 26 and 27 relating to the
Ministry of Education and Social
Welfare.”

The motion was adopted.

MR. DEPUTY-SPEAKER: 1 Will
now put the Cut Motions that had
been moved to the Demands in res-
pect of the Department of Culture,

All the cut motions were put and
negatwed.,

MR. DEPUTY-SPEAKER: Now, the
question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the order
paper be granted to the President
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1974, 1n respect of the heads of de-
mands entered in the second column
thercof against Demands Nos. 92
and 93 relating to the Department
of Culture.”

The motion was adopted.

[The motions for Demands for
Grants, which were adopted by the
Lok Sabha, are reproduced below—
Ed.}

Demanp No.
CULTURE

“That a sum not exceeding
Rs, 2,21,48,000 on Revenue Account
be granted to the President to
complete the sum neccessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Department of
Education’.”

25 —DEPARTMENT oOF

DemAND No. 26—EDUCATION

“That a sum not exceeding
Rs, 97,98,94,000 on l}evenu‘e Aocount
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and not exceeding Rs. 88,49,000 on
Capital Account be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of hay-
ment during the year ending the
3ist day of March, 1974, in respect
of ‘Education’.”
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DeMAND No. £7—DEPARTMENT OF SOCIAL
WELFARE

“That a sum not exceeding
Rs. 22,09,52,000 on Revenue Account
and not exceeding Rs. 417,000 on
Capital Account be granted fo the
President to complete the sum
necessary fo defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, m respect

R

of ‘Department of Social Welfare',

DeManp No, 92—DEPARTMENT oF Cuv-
TURE

:“That a sum not exceeding
Rs 5,59,34,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come n
course of payment during the year
ending the 31st day of March, 1974,
mn respect of ‘Department of Cul-

ture’.”

Demanp No

“That a sum not exceeding
Rs. 2,18,08,000 on Revenue Account
be granted to tle President to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Archaeology’.”

MR. DEPUTY-SPEAKER: We now
take up Private Members' Business.
It is assumed that Private Members’
Business starts from now and two
hours and thirty minutes time is
allowed from now onwards.

Shri Arjun Bethi.

93—ARCHAEOLOGY
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1540 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 62 and 65)

SHRI ARJUN SETHI (Bhadrak):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India,

MR. DEPUTY-SPEAKER: The
question is.

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI ARJUN SETHI: I introduce
the Bill

MR DFPUTY-SPEAKER: Shri

Rana Berhadur Singh Absent

1541 hrs,

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Seventh Schedule)
by Shri1 Arjun Sethi—contd,

MR. DEPUTY-SPEAKER: We now
take up further consideration of the
following motion moved by Shri

Arjun Sethi, namely:—

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

On the last occasion, Shri S. P-
Bhattacharyya was on his legs. He
may continue his gpeech.

S. P. BHATTACHARYYA:
(Uluberia): The other day I spoke
about the Bill. I oppose the Bfll be-
cause I do not want that the authorify
of the State should be taken away
and education made a eoncurrent

SHRI
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